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Seen the petition. Heard the learned counsel for
the petitioner. It is submitted by the learned counsel
pr the petitioner that the matter may be disposed of at
by to

of the the

admission stage issuing a direction

respondents in terms

submissions made in
Ofriginal Application.
The

crtitioner

short facts of this that the

the

case are

was

working as a Driver under

cspondents. He was and

medically decategorised was
pclared unfit for duties of a Driver in letter dated
8.6.1995(Annexure-1). posted as

rder dated 11.7.1996 at Annexure-3.

He was in
The case of the
bplicant is that since his medical decategorisation and
the

bspondents took a lot of time to give him a posting as

Caretaker

fter he was declared as unfit to work as a Driver,
hretaker under D.M.C.at Talcher. For this period after
pcategorisation till his joining as Caretaker he has
The filed

representations vide Annexures-9, 10 and 11 asking for
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bt been paid his salary. applicant has

payment of salary; but no orders have been passed on

those representations.

In view of this Original Application is disposed

of by issuing a direction to Res.2 to consider and
of the dated 28.8.1997,

10.12.1997 and 1.6.1998 if the same are available with

dispose representations
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and are still pending by passing a speaking ordex
in a period of 60 days from the date of receipt of
order. It is also directed that copy of the O.A.
g with copy of this order be sent to Res.2.

With the above direction O.A. is disposed of at
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pdmission stage.




